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ST o IRT HIBR /Government of India ST Felig fafer 3k R W/Minislry of Law & Justice 
fafer Hrf fil"?fl'{r’Department of Legal Affairs 

urEr Wm,’jfl’é/manch Secretariat, Mumbai 
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Fhk kR A Ak 

Date: July 30, 2024 

Subject: Third Party Audit Exercise for the year 2023-24 — reg. 

With reference to OM dated 31.05.2024 ¢ information as per the prescribed format is ann action. 

To 

Ms. Jyoti Divya, 
DLA & CPIO, 
Ministry of Law & Justice, 
Department of Legal Affairs, 
Shastri Bhawan, Dr. R.p. Road, 
New Delhi 110001, 

n the aforesaid subject, the requisite exed \herewith for further necessary 

Zom 
(AA A g&(R)I ILS) 

Senior Government Advocate/Incharge 



Annexure - C 

Name & Designation o 

Shri AA_Ansari, Senior Government Advocate M.C. Prusty, Senior Government Advocate 
K. Santosh Ramanna, Assistant Legal Adviser | Bharati R. Rane, Assistant Legal Adviser _| Gul Asnani, Consultgnlfiii . n o N.R. Joshy, PPS T Usha V. Salian, PS 
Amarjeet Mistry, PS 
Kriti Srivastava, SO 
N.A. Pande, Superintendent (Legal) 

: Anup Kumar, Superintendent (Legal) 
. __| Vartika Singh, ASO 
. Anjali, ASO 

Vinay Barala, Assisfant (Legal) 
K P Rao, ASO 
Abhijeet Desai, Senior Court Clerk — Under Suspension A.8. Redkar, Serior Court Clerk Gr.l 
P.S. Lanjekar, MTS 

19. Sunil Guray, MTS 
20. Kailash Shedge, MTS 
21, Manoj Sawant, MTS 
22. Shamir Gharve, MTS 
23. Vasant Poojari, MTS 
24, Vaishali N Karmali, MTS 
25. B D Ardalkar, MTS 
26. Nirmala-Bhoj, MTS 
27. Ashish Gurav, MTS 
28. Santosh Choudhary, MTS 
29. Jalinder R. Hire, MTS 
30. Sanyasi Manda — Contract Labour 
31. Sushant Sawant = Contract Labour 
32. | Mukesh Jifiya — Contract Labour 
33 Bharati Nayak — Contract Labour _ 



BRANCH SECRETARIAT MUMBALI - EXPENDITURE STATEMENT 2023-24 

B.E. 2023-24 R.E. 2023-24 | Actual Expenditure 

2052- Secretariat General Services, 00.090- 
Secretariat, 06-Department of Legal Affairs 

01-Salaries 20000000 20000000 18193378 

05-Rewards 0 250000 200060 

06-Medical Treatment 400000 1300000 971162 

07-Allowances 40000000 20000000 14496615 

08- Leave Travel Concession 2500000 800000 180124 

09- Training Expenses 0 500000 0 

11- Domestic Travel Expenses 500000 500000 333470 

13- Office Expenses 2500000 2625000 2619105 

14- Rent, Rates and Taxes for Land and 
Buildings 2000000 2500000 2444526 

18- Rent for Others 0 0 0 

19- Digital Equipment 0 0 0 

24- Fuel and Lubricants 0 50000 0 

28- Professional Services 100000 50000 36041 

29- Repair and Maintenance 0 100000 34403 

49- Other Revenue Expenditure 300000 200000 150948 

13- Swachhta Action Plan (SAP) (OE) 600000 800000 671947 

Total- Branch Secretariat, Mumbai 68900000 49675000 40331779 

B.E. 2023-24 R.E. 2023-24 |Actual Expenditure 

4075- Capital Outlay on Miscellaneous General as per PFMS 

Services, 00.001- Direction and Administraion, 014 

Secretariat, 01.20- Department of Legal Affairs 

Branch Secretariat Mumbai (Capital) 

71- Information, Computer Telecommunications 

(ICT) equipment 800000 200000 31835 

74- Furniture & Fixtures 0 0 0 

77- Other Fixed Assets 200000 200000 159012 

Total- Branch Secretariat Mumbai (Capita) 1000000 400000 190847 

Grand Total- Branch Secretariat Mumbai 69900000 50075000 40522626 

2014- Administration of Justice, 00.114- Legal B.E. 2023-24 RE 2023-24 |Actual Expenditure 

Advisers and Counsels 

28- Professional Services 

Branch Secretariat, Mumbai 30000000 33000000 16962673 





Address, Telaphore number W legal T G jegal 
. 

\L. 

and  email D of each affairs.gov.in affairs gov.in 
designated official 

Emaii:sanioshk.ramanna@gov in Contact N0.022-22037588 

First Appellate Au!hority - M.C. Prusty, ILS, sr. Governmenl Advocate 
Address: Department of Legaj Affairs,  Branch Secretariat, Mumbai, pn Floor,  Aayakar Bhavan, New Marine Lines, Mumbaj 400020, 
Emaii‘madhabc.prusty@gov.in Contact No.022-2201 1790/ 22015789 

No, of employees g Disciplinary 
r 

of employeas against | wy whom disciplinary action has been 0] Pending for Minor penalty  or major Penalty 
s 

Finalized for Minor penaiiy? major penaft Proceedings Programmes to advance understanding of RTI (Section 26 e affairs.gov.in Efforts to encourage public d authority to participate in these irs.gov.i pro grammes 

www.legal 
affairs.gov.in 

www Isgal 
affairs.gov.in 

www legal 
affairs.gov.in 

As and when instructed by Main 
Secretariat Www legal 

affairs.gov.in 
wWww.legal 
affairs.gov.in 

Www legaf 
affairs.gov.in 

Update & 
on RTI py the  Public Authorities concerned 

r policy and transfer orders Nc.1/6/2011~iR dated 13 

pubiish guidelines 

Transfer Policy ang Transfer Orders [F-No.1/6/201 1-iR dated 15.04.2013} 
As per orders of Main Secretariat 

www legal 
affairs.gov.in 

Www legal 
affairs.gov.in 





of  decision making decision making - wwwlega 
affairs.gov.in 
wWww feqal 
affairs gov in 

M.C. Prusty, LS, 
Sr. Government Advocate/ Incharge 

www legaj ] 
affairs. gov.jn 

www.legal —_— 
affairs,ov.ln Time Timit for taking a decision, if Www.legal 

n an; 
affairs.gov.in Channel ~ of Supervision  ang Www legal accountabilit 
affairs.gov.in 

rms for discharge of functions [Section 

Nature — of functions/services offered 
20. Normslstandards 

for funcfions/service deliver 

Www leqal 
affairs.gov.in 

www.legal 
affairs.gov.in 
Www legal 
affairs.gov in As per Manyal of Office 

Procedure 
Www.legal . 
affairs.gov.in 

Rules, regulations, instructions manua| and records for dlscharging functions [Section 4¢1 (b 

regulations, instruction Mmanuals ang records 

As per Manuyaj of Office 
Procedure 

legal Www legal 
g affairs.gov.in 

www.legal Government orders, filgg affairs.g ov.in ete. www.legal Competent Authority affairs.gov.in 

Categories of documents heid by the authority under its controj Sectiond(1 b)(vi 
fl Categories of documents 

) fl Custodian of documents/ www.legal Categories 
affairs.gov.in 







idlis el Jian 
B wwvv.leg‘ar 

egal 
affairs.goy i /affairs,gov,m Tz

 >/ 5| 5 o/
 

o @
 

implementation thereof [Secti 
F.No. 

Consultation Www.legal Www.lega] | 
with or 'epresentation by affairs.gov,jn affairs.gov.in 

tails of Information Counter (IFC) to provide Publicationg frequently Sought by RT] 5 licants 

Www.legal wwwlega Not Applicable 
affairs.goy. jn affairs.gov. jn 

[ wawlega 
affairs.goy i 

Agreements 
Public ™ Priyate Partnerspj (PPP)  _ Operation Maintenance Mmanuals Public Private Partnersh; (PPP) _ other document generated g part of the implementation of the PPp Public Private 

Www.legal 
affairs.goy jn 



[ 80 [Pubig™ Private ~ T:Vaflhér's\h.p?’ Wi legal [vww isgar - 

‘ (RPR) The Process of the affairs.goy jn affairs.goy.in 

i 
i or 

nership (BRPP): All payment Made = gad‘e!,t,hz",fi*?pfl@c‘t‘ LR re the details of policies/decision, 
Which affect public, informeq to them 
Section 4(1 c Sl Publish™ajj relevant formulating import, 

Wuw fega) al ’wTNTm‘.)é‘a’lvvfl affairs.goy.jp, | | affairs.gov.jn | | B 
L S 

[ wowlega A affairs.gov.m / affalrs.gov.m 

facls whife | 
ant policies or 

Not Applicable 

Wwwegar Www legal affairs.gov i, affairs.goy i 

for 
e formulation 

d in such form ang manner which jg easily accessible to the public [Section 43 
Use‘uf'fie‘w?&s?gf’fe‘cm means | of Communication. internet (website) 

T 
affairs, gov.in 

W iegal | 
Website of Department o7 

affairs.gov, jn 
Legal Affairs, Ministry of Law & Justice 
(httgs://legalaffairs,goi in) 

Website of Depanment of Legal Affairs, inistry of Law & Justice 
(htlgs'//!egalaffairs.gov.m} s RTI Act, 2005 
RTI rules, regulations and orders. 

Form “of accesfibi!ity of information 
manual/handbouk Section 4(1 b, Information manual/handbcok available in Electronic format 

Informatfi‘imanual/handbookf available jn Printed format 

B
N



Whether inffiéfian\manuévhandboafi available free of cost or not [Section 4(1)(b; 
88. [List of materials available Free of cost 

List of materials available at g reasonable cost of the medium 

www.legal 
affairs.gov.in 
www legaj 
affairs.gov.in 

- www.legal 
affairs.gov.in 
www.iegal 
affairs.gov.in 

Website Bf‘iDe\partment of Legal Affairs, Ministry of Law & Justice 
(hltgs://legalaffairs.gov.in) 

Language ™ in which information Manual/Handbook Available F.No.1/6/2011~lR dated 15.04.2013] 

www.legal 
affairs.gov.in 
www.legal 
affairs.gov.in 

www.legal 
affairs gov.in 
www legal 

www.legal 
affairs.gov.in 
www.legal 
affairs.gov.in 

Last date of Annual updation Information available in electronic form section 4(1)(B Xiv) 
93. [ Details of information available in electronic form 

Nametftitie of the document/record/other 
information 

Www legal . 
affairs gov.in 
www.legal | 
affairs.gov.in affairs.gov.in 

wWww.legal www legal affairs.gov.in affairs.gov.in 

Website of Depariment of Legat Affairs, Ministry of L ay & Justice 
(httgs://legalarfairs.gov.in) 

95, 

facilities availabje to 
[section 

Particulars  of 
citizen for obtaining 

Website  of Department of Legal Affairs, Ministry of | ay & Justice 
(httgs://legalaifairs,gov,in) 

www.rtionline.gov.in 

www legal www.legal Www.legal Www.iegal affairs.gov.in affairs.gov.in 

affairs.gov.in affairs.gov.in 
www fegal 
affairs.gov.in 

Www legal 
affairs.gov.in 

CPIO-K g 
ILS, ALA 
Contact No.022-22037588 

antosh Ramanna, 

Contact person & 
details (Phone, fax, emai ) 

Such other information " as may be prescribed under Section 4 i)(b)(xvii)) fl
 

www.legal As per  Manual of Office 

Mechanism 
.gov, affairs.gov.in Procedure 

Details of applications received www legal www.legal Asin Www.rtionline.gov.in 

under RTI ang information 
affairs.gov.in 

provided affairs.gov.in 





- "””""""T\ | Currert First Appefiaig Authority - 
m.c. Prusty, iLs, Senior Government Advocate Address: Deparfment of Legal Affairs, 

Contact Ne.022-2207 170/ 22015789 

b.Earlier CPIO- NA. Pande, Supdt. (Legai) 

b. Earlier FAA — AA. Ansari, ILS, Senior Governmenl Advocate 

As avallable in 
www.legalaffairs,gov. in 

Details of third party audit of voluntary disclosure a. Dates of ayit carried oyt b. Report of the audit carried out 

Www.legaj 
affairs‘gov in 

Www legal 
affairs.gov.in 

Appointmerflmda! Officers Mot below the rank of Joint Secretary/Addftional HoD. a. Date of appointment b. Name Designation of the officers 
Consultancy committee of key stake  holdars for advice on Suo-moto disclosyrg - a. Date from which Constituteq Name & Designation of the Officers 

Committes of PIOs/FAA, with rich experience  jn RTI to identify frequenlly sought information under RT| a.  Dates from which constituteq 
b. Name & Designation of the officers 

Www. legal 
affairs.gov in 

WWw legaf 
affairs.gov. in 

Www legaj 
affairs gov.in As per www, !egalaffairs.gov.in 

Www.legal 
affairs.gov.in 

Www legal 
affairs. goy.jn As per www;legalaffairs,gov.in 





Annexure A 
Mission: 

To transform Government into an efficient and responsible litigant; 
To bring reforms in the Indian Legal System to achieve expansion, inclusion and excellence in Legal Education, the Legal Profession and legal services, including the Indian Legal Service. 

OBJECTIVES: 

- To facilitate the functioning of Ministries and Department for good governance by providing legal advice/opinion relating to matter referred to by them as well as examination of legality, validity of the act etc. 

- To reform the Indian Legal Service to make it efficient, responsive and globally competitive. 

- To develop a comprehensive e-governance solution for Central Agency Section IT enabled methods. 

- To reduce litigation and encourage settlement of disputes by Alternative Dispute Resolution (ADR) 

- To promote excellence in the Legal Profession and to develop a frame work to usher in a new era in the field of legal education, 

- Tobring in Legal reforms. 

To effectively administer the acts under the purview of this Department viz. the Advocates Act, 1961, the Notaries Act, 1952, the Legal Services Authorities Act, 1987 and the Advocates Welfare Fund Act, 2001.



Annexure-B Functions: 

1. To render legal advice to all the Ministries and Departments of Government of India 
located in the States  within oyr jurisdiction  viz, Maharashtra, Madhya Pradesh, 
Rajasthan, Chhattisgarh, Gujarat, Goa and Union Territory of Dadra and Nagar Havejj 
and Daman and Diy, 

High Court viz, Nagpur, Aurangabad and Goa, varioys Tribunals situated within our 
jurisdiction, District & Subordinate Couyrts. 

Counsel. 

6. Digitization of Administration, Advice and Litigation record,


